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Mr N.S. Mehta,Stanaiiiy(By Advocate Mr.

on 2U« /

ft!hun^a^"on'r sre'dly I^Uvered the toUevino:
ORDER

HO^.BLE «R. S.P. BXS«As7AB»rN-TKATXVB
The applicant is aggrieved by the order

V, hv the respondents have denied todated 20.7.93 whereby the resp
£ 1 7 82 ie., the deemed•4-v^ £iffpct from 'refix his pay with effect .

date of promotion of his immediate :unior.
aggrieved by the respondents' denial of allowing the
conseguential monetary benefits pursuant to refixation
of the pay.
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. case is based on ground
The applicant s

cr ^ 1-0 5(e) of the Original

i= """1 la.aa.ea .o.
^ ^ his immediate junior

. Officer in the Department ofpromotion as Section applicant seeks
. his claim/ tne Ff

ennnlV. 1^ support l inSupply- 4-his Tribunal m

„....:r. ....
....... .>•

. .,1 had directed tne teoFTri bunal ha

o£ tha applicant therein from
Tnior naa promotea. The applicant wouia also ar.ne
.nat as per rnles/re,nlations theresponaents sho
nave informea him ahout his aue promotron rn
parent caare (Pepartment of Supply, ana hy not prvrn,
option Whether to continue on aeputation or to rever
nach to his parent aepartment for the purpose o
availing the promotion, the responaents have aenrea
nis legitimate claim. The issues raisea in this O.A.

^ -r, dfhi-ail in the Original Applicationstands discussed in detail in

aforementioned.

o Shri N.S.Mehta, learned counsel for the

responaents conceaea that the ratios arrivea at in
0.A.2539/91 appear to be applicable in the facts ana
circumstances of this case.

4 It would be worthwhile to mention that

the decision in the case of Bhattacharya (supra-OA
2539/91) was based on the decision in an earlier O.A.
decided in the case of Satish Kumar Vs. Secretary,

^ Ministry of Human Resources (OA.3/85) wherein the
b ...3



©
issue of juniors promoted superoeding the superior
claims of the seniors were examined and reliefs
provided to the senior accordingly.
J in view of the details aforesaid, we
allow the original Application with the following
orders:

(i) The respondents shall refix
pay of the applicant with effect
from 1.7.82 by granting him the
benefit of deemed promotion from
4.12.79 ie, the date from which
K.B.Jha his immediate junior was
promoted as Section Officer in the
Department of Supply*

(ii) The respondents are also directed
to pay arrears of pay and
allowances on the basis of the

orders aforesaid within a period

of three months from the date of
receipt of a copy of this order.

(iii) The applicant shall also be
eligible for other consequential
benefits, The prayer

t, however, is disallowed,interes

No order as to costs.
Dated the 23rd da/o^July,99.

administrative member


